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[Shri T. R. Shamanna]

Reserve Bank will be forced to assist
the growth and working of urban
banks,

Many urban banks are working up
to the expectation of the Reserve
Bank. There may be a few mismanag-
ed banks and this shoulg not hinder
the progress of all cooperative banks.
Reserve Bank may fix good norms
for cooperative bankg ang licence may
be given to start new banks as before
or start new branches only after
examining the financial strength of the
bank and also the need of the new
area which the bank wishes to serve.
I strongly urge upon the Government
to stay the “No New Bank No Branch”
order and help the urban banks to
gerve in a better way the urban popu-
lation,

(iv) INDUSTRIALISATION OF SITAPUR
AREA BY DECLARING IT AN INDUS-
TRIALLY BACKWARD AREA
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(v) SpreAD oF T. B. IN DESERT VIL-
LAGES OF RAJASTHAN
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(vi) NEED TO PREVENT EXPLOITATION OF
OF LLABOUR IN INDIA

SHRI K. LAKKAPPA (Tumkur):
According to a recent estimate of
I11.0. India hag g labour force of
children of more than twelve million.
This constitutes 3 third of Asia’s child
labouy and a fourth of world's work-
ing children. Earlier the 1971 census
indicated that there were more than
ten million child workers of less than
fifteen years of age, Most of the child
workers are found in rural areas where
there iy no clear indication of their
working conditions, In the urban areas
the working conditions of employed
children are far from satisfactory. In
many trades, as against four ang half
hours prescribed under the existing
legislation, the working hours of child-
ren range from six to eight hours. In
some fields there is virtually no diffe-
rence between the working hourg of a
child and an adult,

There is no uniform minimum age
laid down in India for employment
of children. Children of very tender
-age are founqg working in industries



